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DM14.: 

±he Hon'blè Shri R. Rangarajañ •:. !4ember (A) 
The Hôn'ble Shri Ss JAi Parameshwar : Member (.7) 

(Order per ShriHon,ble Shri Re 'Rahqarajân, Metther.(M) 

Heard Shri V. Venkateswata Rão for the Applicant and 

Shri-N.R. Devaraj for the Respondents. 

The said O was dispOsth. on 20-6-1997 with. the 

following dIrection : 

çWe ditedt-thé Respondents to decide quickly 

.2 	 1thintwothbñths from the date of.receipt of a 

cOpy of this order and then 'consider. the case of 

the appliäant for promotion to the post of Assistant 

• 	( against that quota." 

A 	;rhe Learned 'Counsel' for the Respondent st±bmittêd that 

the Applicant's phys4ical handicap has to be certified by 

Hv 



f a Medical Board attéched to the '9'ocational Rehabilitation 

Centre. for. Handicappedat Vidya Nagar,*. Hyderabad... He was 

directed to report to them for getting the certificate.. 

But tha.tjetter was issued to him, on 30.12.1992. The 

Applicant failed to prpduce.the certificate yet and it is 

ascertained by the Resppndent that the Applicant has not 

reported to the authority.. Hence the Etespondent.. has fully 

complied with the .4iretionsg±ven by this Tribunal andb- 
It. .Jo4 

dw-.lng that a physiclly handicapped person./rendered 

physically handicapped after entry into servic4 is also 

eligible for promotion against that quota. 

The Learned.. Counsel for the Applicant .submitted that.. 

he has also been certifi'as a physically handicapped by 

the Head of . the OrthoPaedics Department, Nthzam( Institute 

of Orthopaedics and Specialities, Punjagutta., Hyderabad 

on 5.6.1980 and 12.7.1980 and the original certificate 

issued by the Superi:endent. Niams.Institute of: Ortho-

paedics and specialities, , Ptrnjagutta.,. Hyderabad is already 

available in the AdniPistration. Hence,: the question of 

sending him to the Retbilitatiofl Centre at Vidya Nagar 

does not arise and is not bound by rules also.. Hence, 

the Respondent h4 wilfully disobeyed the orders of this 

Tribunal .and 'hence fully liable for contempt. 

Whether sending of the Applicant for certifyIng .his 

physical handicap by the Rehabilitation. Centre. at Vidya 

Nagar is entirely different point... If the Applicant is 

aggreived by that order hàIsto initiate fresh proceedings 

under Section 19 of the Administrative Tribunal Act 

challenging thqt order'.. The Deputy Director General 

has felt that he should. be  examined by, the said Re-

habilitation Centre at .Vidya Nagar and. such an order 

cannot be obliterated dthout setting aside such an order. 



Hence,: the Applicant must necessarily get . the certificate 
.5 
is he 'wantspromotion. Hence, this contention is rejected. 

-. It is further submitted by the Learned Counsel for 

the Respondent that the Applicant had already been pranoted 

in his türñ and if he is. ordered to be promoted against 

the physically handicapped quota he may get a few 

months' advantage. But this statement is denied by the 

other side. This is not the point for consideration 
c_ -f 

in this OvA. 

in view of the fact that the Applicant has been 

directed to get the necessary certificate from the 

Rehabilitation Centre at Vidya .Nagar and as that 

certificate has not yet been furnished we dz-tst cane 

to the conclusion that the order of this Tribunal has 

at been complied with. Hence, we do not find any 

contempt in this casj. The C.P. is closed. No costs. 

(R. Rangarajan) 
Member (A) 
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